IN THE CENTRAL sDMINISTRATIVE TRIBUNAL

C.A.Na.498/91

AT HYOERABAD

 BETWEEN 3

Daram Kennaiah

AND

1. General Maneger,

South Jentral kRailway,

Kail Nilayam, - x
SECUNDERABAD .

2, Divisional Railway Manager,

3-

S.Chailway,

VIJSEY AdhD s,

vznjor Divisional Personnel
Offiger, Scuth Centrel Eailway,
VI allADA,

Counsel for the Applicant

“ounsel for the Respondents

COEAL H

o

: JYDERABAD BENCH

.. Applicant.

.+ Respondents,

.. Mr.d.M.Naigu.

*

Mr.vV.3himanna

HON'BLE wHRI T.CHANDRASLK.AwA n.BLY, MEMBER (JUD L. )

Date of Order; 21.8.1992,

(Crder of the wingle Memoar Bench deliversd by

Hon'ble Shri T.Chandrasekhara keddy, Member {(Judll) ).
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Copy to:=

1. General‘Manager, South Central Railway, Rail Nilayam, Secbad

2. Divisional Railway Manager, Soutﬁ Central Railway, Vijayawada

3. Senior Divisional’PersonnelVOfficér, South Central Railway,
Vijayawada,

4. One copy to Sri. J.M. Naidu, advocate, 18 11, Kamalanagar,
Near Dilsukhnagar, Hyd-660. :

5. One copy to Sri, V,Bhimanna, SC for Railways, CAT, Hyd.

6. One Spare copy.
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This is an application filed, under Section
19 of the Administrative Tribunals Act to direct the

respondents to calculate the gualifying service and grant

. pension to the applicant w.€,f, 24,5.1962 which is the date the

" applicant obtajined temporary status and pay- the pension

accordingly.

2., o When this OA came up for hearing today

ﬁr;JlM.Naidu,(Advocaheafor the applicant is no% present,

]

Mr,V.Bhimanna, - Standing Counsel for the respondents is present
andAis heard, Mr . Bhimanna. submitted that by mistake the:
ﬁenSiOn of the. applicant had not been calculated on the
qualifying service of the applicant from-24,5,1962 which is

the date the applicant obtained tempofary status and that
mistake ﬁad been rectified now anc that proceedings are i$3ued
on 54;8.1992 giving correct particulars:of‘the revised penSion
that is payable to the appli:ant; on the basis &hg applicant
had put up qualified service, from the date he dbtained,
temporary gtatué on 24.5.1962;%§ﬁﬁ:relief from the re5pondénts
is obtained'by the applicant which‘the applicant has prayed for

in this 04, nothing survives for consideration by this Tribunal.

Hence this OA is liable to be dismissed, Besides Mr,Bhimanna

also brought to ourlnoticé that the appiicéht died as early
as 17;6.i992. ‘Till today no steps had been taken by the IRs
of thé applicant to0 come on record. So due to the death of the
appiicaﬁt also this OA is 1iéblelto be dismissed, Hence the OA

is dismissed leaving the parties to bear their own costs,

oo~ \J!‘Mm‘*”—'““‘*"/“
(T .CHANDRASEKHARA REDDY) :
Member (Judl, ) j"}

Dated ; 21st August, 1992 _ “u_

(Dictated in the Open Jourt) Wj ?Zp/
D RS
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CHECKED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
e : ' HYTDERABAD BENCH

THE HON'BLE MR\A
o ND

THE HON'BLE MR.R,BALASUBRAMANIAN:M(A)

AND
:, ' THE HON'BLE MK.T.CHANDRASEKHAK REDDY: !
‘ MEMBEK(J)
. AND

THE HON'BLE Mk.C,Y, ROY : MaMBEK(J).

-,

patea: HMFE] o 1907 .

ORDER—/ JUDGMENT - ‘/

RuAs/Ch s/ Meh, No

.O.A.No.. - ‘L{;;'/l?’/

T.AsNoy— (W.psNp———)

- Admi%ted and interim directions
- issue
All a
Dispose with directions
~Dismissed '

Dismissed a

withdrawn

Dismissed fox default

M.A.Crdered / Ré&ected

pvm,”






